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BEFORE THE NATIONAL GREEN TRIBUNAL: / e
PRINCIPAL BENCH, NEW DELHI iy

ORIGINAL APPLICATION NO.827/2024

IN THE MATTER OF:

Sub: News Item titled “Noida Authority dumping treated water into

drains, alleges activist” appearing in the Hindustan Times dated
11.06.2024

VERSUS

Uttar Pradesh Pollution Control Board & Ors.

SHORT REPLY/COUNTER AFFIDAVIT FOR AND ON
BEHALF OF THE RESPONDENT NO.2/NEW OKHALA
INDUSTRIAL DEVELOPMENT AUTHORITY

I, Devendra Nigam S/o Sri N.P. Nigam, Aged about 54 years,
working as Senior Manager, Jal Department, Noida do hereby

solemnly affirm and state as under:

1. That I am working as Senior Manager, Jal Department in the
office of Respondent No.2/New Okhla Industrial Development
Authority and as such in my official I am well acquainted with
the facts and circumstances of the preéent case and therefore

competent to swear the instant Affidavit.
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2. That the above captioned Original Application has been
registered by this Hon’ble Court exercising suo moto
jurisdiction and on the basis of a News Item titled “Noida
Authority dumping treated water into drains, alleges activist”
published in the Hindustan Times, dated 11.06.2024.

3. That in the said news item it has been alleged that on the one
hand Noida Authority is dumping treated water into drains,
while on the other hand it is extracting ground water for
irrigation purpose in Sector 74, 75, 116 and 117 which is in
violation of Water (Prevention and Control of Pollution) Act,
1974.

4. That the Noida Authority is presently treating 260 MLD waste
water in its Sewage Treatment Plant (STP) which is equal to
entire waste water generated in Noida. It is submitted that
Noida Authority uses such treated water for irrigation of parks
and green belt areas. It is further submitted that besides the
aforesaid such treated water are also supplied on demand for
construction purpose to private and the government builders for

,m which the Noida Authority charges Rs.5/- per KL. It is stated

~, / KH 52 4‘;&:\ that Noida Authority provides on demand such treated water

(J2l Outer Agancy). NOIDA
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department. It is pertinent to mention here that in addition to
aforesaid the Noida Authority also gives treated water to health
and sanitation department free of cost for the purposes of
sprinkling the same in order to control the dust pollution.

. That with the present infrastructure the Noida Authority is
capable of reusing 68 MLD treated water out of total 260 MLD
treated water and as such it is discharging rest of the 192 MLD
treated water in drains. It is submitted that Noida Authority is
making all efforts to expand its infrastructure to that
consumption of treated water could be increased and as such in
this regard it is laying down supply pipe line for connecting
STP situated at Sector 123 to the adjoining Sector of 74 to 79,
112, 113, 115, 116, 117 & 118. The said laying down of pipe
line is in advance stage and the same is likely to be completed
by December, 2024. It is pertinent to mention here that with the
resumption of supply pipe line connecting STP situated at
Sector 123 to the adjoining Sector of 74 to 79, 112, 113, 115,
116, 117 & 118, the treated water consumption capacity of
Noida Authority would increase by 18 to 20 MLD.

Tt is submitted that besides the aforesaid the Noida Authority in

its effort to expand the consumption of reused/treated water, is
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laying down supply pipe line for connecting STP situated in
Sector 168 to adjoining Sectors 83, 85, 88, 91, 135, 136, 137,
150, 151A & Sector 157 for which the e tendering process is in
the advance stage. It is further submitted that after laying down
of said pipe line the treated water consumption would increase
approximately 20 to 22 MLD by next year.

. That for declaring any Urban Local Body/ Development Area/
Cantonment Area as “Swachh Bharat Mission Water+”, it 1is
mandatory that such Urban Local Body would reuse minimum
of 20% domestic treated waste water. It is submitted that Noida
Authority is presently reusing more than 20% of Treated water
and with the completion of laying down of aforesaid pipe line
the reuse capacity of Noida Authority will get increase by 50%.
A copy of the Letter dated 28.06.2021 issued by Additional
Mission Director, Swachh Bharat Mission is being annexed

herewith and marked as ANNEXURE-R2/1.

. That the steps taken by the Respondent No.2/Noida Authority
for waste water treatment and reusing the treated water has
been recognized and appreciated by the department of water
resources, river development and Ganga rejuvenation, Ministry

of Jal Shakti, Government of India also and as such it has




30 5

awarded the Noida Authority with “Water Warriors” award in
the year 2022-23 and 2023-2024.

9. That the above facts and circumstances demonstrates that
Noida Authority being a responsible  government
instrumentality is committed for protection of environment and
ecology and more particularly the ground water and as such
making all efforts in a concerted manner to increase
consumption of treated water. It is submitted that in any case
the Noida Authority is ready and willing to rectify any wrong
which brought to its notice. The authority would always be
bound by any direction issued by this Hon’ble Tribunal in the
environmental interest.

10.That the contents of the affidavit are true and correct and the

same is based upon the official records maintained by the

Noida Authority.
DEPONENT,, .
DEVENDRA Niban
' -nior tanager
VERIFICATION . Osui.e{u;‘gei S DA
Verified at on this day of October,

2020 that the contents of this affidavit are true and correct to
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the best of my knowledge and belief and nothing material has

been concealed therefrom.

PONENT

AR

iﬂ;’:\/’FNDRF\ Tt

Seniof t
(J2) Outer AG

Naveen Chandra Sharma

Aavocate Notary
Dadri Meida (G.3. Magar)

M5 OCT 203
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ANNEXURE-RZ/L,
Lﬁ [

MAR AGARWAL ST W
ADDITIONAL MISSION DIRECTOR Sl

SWACHH BHARAT MISSICN
Tel.. 23062374, Mob.: 09870162277

i S

email: agarwalnaveen2000@gmail.com

i@

GOVERNMENT OF INDIA
MINISTRY OF HOUSING AND URBAN AFFAIRS
MNIRMAN BHAWAN

T fFeedi-110011, TG 20
New Dethi-110011, Dated the 20

DONoi}{CS] %@g f= ‘5}2/&1 -}
Date: 28™ June 2021

Dear Mission Directors,

As part of MoHUA's continuing efforts to encourage cities to improve the status
of urban sanitation under the ambit of Swachh Bharat Mission (Urban), we had released
the ODF,ODF+, ODF++ and Water+ protocols to evaluate Urban Local Bodies(ULBs)
on standardized parameters of sustainable sanitation. :

2. The Water+ Certification which is currently the highest certification that a city can
achieve in sanitation aims to ensure that no untreated wastewater is discharged into
water bodies/ ooen environment.

3 TheWater+ protocol has now been further detailed out. The detailedrequirements
for achieving Water+ certification, and the Scoring Matrix to be used by the third-party

assessor for evaluating ULBs is attached at Annexure 1 and Annexure 2 respectively.

4, This is to request you to kindly circulate these revised conditions among all your
ULBs and motivate them to work towards this highest certification,

Yours sige\ly
Encl: As above
=
(Nav umar Agarwal)

State Mission Directors — SBM-U: All States/ UTs
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Annexure -1

Necessary infrastructure and regulatory conditions to be achieved before
declaring a ULB/Development Area/ Cantonment Area as SBM Water+

1. To qualify for consideration of Water+ certification, the provisions of ODF+ and
ODF++ need to be adhered to. In case of cities applying directly from ODF/
ODF+ to SBM Water+ protocol, they will be examined by third party agency for
fulfilling the ODF++ protocols also

2. The

following necessary conditions are to be met in the ULB (Municipal

Commissioner/ Chief Executive Officer/ Commanding Officer/ designated City
Engineer to give a declaration in the prescribed format confirming these

conditions):

a.

’D%NDRA ?\i\G'M-\f‘\

Sewage released from all toilets in the ULB/ Development Authority/
Cantonment Board Area is being discharged into a sanitary outlet i.e. an
underground sewer or a septic tank with soak pit or a twin pit latrine (TPL).
Any additional sullage (greywater) and/ or effluent from septic tank leaving
the household premises is also being collected and discharged into a
continuous municipal drain and/ or sewer which is further connected to
STP for treatment and safe disposal;

The functional capacity of sewage treatment plant is sufficient to treat 500
litres per day per household (or 100 liters per person) of sewage through a
decentralized or centralized treatment plant for atleast 70% of current
population of the town which is either connected with sewer network and/
or municipal drains;Remaining 30% population (mainly in fringe area of
the town) are having safe disposal of black and greywater through
soakpits or community-based sewage treatment plants;

Further, septage from unsewered area is also being treated in the existing/
upcoming STP through co-treatment or at newly constructed STP cum
FSTP. However, where FSTPs are existing septage can be treated at the
facility, provided STP is constructed for sewage treatment;

Sufficient number of vehicles with haulage capacity exists within the ULB
to meet the requirement of emptying septic tanks and management of
their contents at regular interval of 3 years for the area not covered under
sewer network. This shall be monitored with the help of geo-tagging cf the
septic tanks in the ULB/ Development area/ Cantonment area,

ef

NOIDA

genior Manas

(Jal Quter .ﬁ.ger‘.cy\,,
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This is applicable for towns satisfying above criteria on cluster basis as

well;

. Adequate infrastructure available for mechanized cleaning of sewers,

machineholes and septic tanks exits as per CPHEEO norms including
PPE and safety gears/equipment. (In case any manual entry deemed
necessary, the same may be done with adequate safety kits/ PPE and due
approval by the competent authority);

. Log for verification of manual entry in sewers/ septic tanks with soak pits

with safety gears/ equipment and approval of competent authority, even in
case of 100% sewered and septic tank with soak pit should be maintained;
A minimum of 20% domestic treated wastewater is being reused after
treatment at ULB level or in Development area or Cantonment Area viz.
horticulture, agriculture, industrial use, cleaning roads etc. The re-use of
treated water within the jurisdictior: of ULB is also acceptable;

A schedule exists to repair, clear and desilt all municipal drains both pre
and post monsoon (Supporting documentation needs to maintained);

. Trash arrestor like bar screen, wooden mesh, etc. are placed before the

outfall of the major drains into the water bodies/ river at all open municipal
drains which receive sullage and a schedule exists to remove
accumulated solids on daily basis. In addition to this trash arrestors aré
also placed at regular interval of 1000 m or intersection of road & drain or
the confluence of secondary drains, whichever is observed first. Trash
(solid waste, plastic, etc.) should not be visible in the drains at any point of
length;

Municipal drains receiving sullage are well maintained, continuous and
connected to each other and do not peter out in an unplanned way. It
should be connected to disposal system. No untreated sullage should be
directly disposed of into water bodies;

. All machineholesare covered to avoid any accident and garbage dumping

and no overflow from conveyance system in  particular
machineholeobserved,

. Sewers and machinehole are being cleaned at least once in a year as

routine maintenance. However, the same shall also be cleaned at any
time based on the hotspot identified and complaint received (Supporting
documentation needs to be maintained);

. Operation and Maintenance costs of sewer networks/ STPs/ FSTPs are
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being recovered through dedicated revenue streams like user charges,
sale of by product and conservancy tax (part of property tax) etc., to
ensure sustainability of assets. Those cases will also qualify where State/
ULB has entered into a long-term agreement with a private party for
sustainable O&M of assets; however, those cases of case-to-case O&M
funding from State/ 15th Finance Commission Grants which are not tied
on long term basis will not be accounted under revenue generation by
ULB.

. Swachhata/ ULBs app used for complaints pertaining to choking and
leakage of sewers/ water logging, septic tank cleaning, uncovered
machineholes, drain cleaning - are being addressed within SLA;

. The above-mentioned conditions would also apply for industrial
establishments situated within municipal limits.




Annexure - |l

Servnce Indlcator 1

(mostly fringe areas) more |
than 20% (overall on city
basis more than 90%i.e. |
>20%+ 70% sewered) are
connected either with |
Septic Tank with Soak-pit !
(STS) or Twin Pit Latrine
(TPL) for blackwater and
Ealso greywater is safely
idischarged into individual
or community soakpit/
trenches or channelized |
through opendrainsto |
iSTPs or sewered é

(mostly fringe areas) more
than15% {overall on city
basis more than 75%i.e.
>25% +50% sewered) are
connected either with
Septic Tank with Soak-pit
(STS) or Twin Pit Latrine
(TPL) for blackwater and
also greywater is safely
discharged into individual
or community soakpit/
trenches or channelized
through open drains to
STPs or sewered

“itrenches or channelized

Out of remaining 25% HHs |
{mostly fringe areas) less
than 15% (overall on city
basis more than 75% i.e. >
25% + 50% sewered) are
connected either with
Septic Tank with Soak-pit
(STS) or Twin Pit Latrine
(TPL) for blackwater and
also greywater is safely |
discharged into individual
or community soakpit/

through open drains to

H
i
STPs or sewered i
|

i
Appfl;crable Indicators Nl;g Erll):s Option 1 % Marks Option 2 Marks Option 3 u.l:I)ify
All Cities Safe 50  More than 70% HHs is 30  More than 50% HHs is 20  |less than 50% HHs is 30
discharge iconnected to sewer iconnected to sewer connected to sewer i
of sewage netwerk (cities with 100% inetwork network ‘
or septage isewerage connection to |
(faecal be given full marks)
sludge) i ;
| from 1 |
| CT/PT/IHHL 1 | N ;
| Out of remaining 30% HHs | 20  {Out of remaining 25% HHs | 10

Max
Marks

ification Ind |cators :

Dlrect mtervuews with’ cntlzens

‘Sample Sizé
‘}

11

o¢




Applicable !

case manual entry in
unavoidable (with
due approval from
competent
authorities)

¥
¢

: Max . " j . i : i To . Max
for t Indicators | Marks Option 1 Marks Option 2 ! Marks Option 3 Marks Option 4 ; Marks . qualify % Marks
All cities | Safe cleaning of .20 | 76-100% 20 | 50-75% 15 | 2559% 5 | Lessthan25% | 0 15 | 20

Sewer and Septic ! mechanised mechanised : mechanised 3 mechanised !

tanks through ! { equipment and equipment and ; equipment | equipment

mechanised i PPE/ Safety PPE/ safety i and PPE/ [ and PPE/

equipment and equipment equipment ' safety . safety

availability of PPEs/ available available  equipment equipment

safety equipment in i available available

(Jal Outer Agency). N NOIDA

ser charges collected for desludgmg of septlc tanks of households by

Verlflcatlon Indlcators

ULBs/‘Log of user charges collected for desludging of septic tanks of households
by outsourced agency, reg:stered with ULB ‘

Desludgmg/Decantmg points and treatment plant logs of emptying of vehicles
Mamtammg of log for verlfrcatuon of manual entry in sewers/septlc tank with

safety gears and approval of competent authonty, even in case of 100% sewered
and septrc tank with soak pit approval of competent authority
All manholes to be properly covered and no overflow is observed

citv

)

g "'\\Or thanag

oo

=y ENDRA NIGAN
‘ er

Cltlzens feedback on mechamzed cleanmg practice of septic tanks and sewers |n

All equipment's

Sa‘rﬁ’:ple Sizeﬂ il




i Applicable | To  Max

for % Indicators { Marks Option1 . Marks : Option 2 Option 3 Marks § Option 4 | : qulify Marks
| Allcities | Sufficient capacity of desludging | 10 | 75%-100% of 10 | 50%74%of | 5 25%-49%of | 5 : Less than 25% of 5 . 10
i vehicles and jetting machines for ; ‘ required 5 required required i a required capacity for | ] |
cleaning of septic tanks with soak i capacity for { capacity for | capacity for f mechnised cleaning i i i ;
¢ pits and sewers respectively in the | " mechnised i mechnised mechnised i (desludging and ' !
; city {Only registered/licensed E . cleaning | cleaning i cleaning E jetting vehicles) of } H |
¢ vehicles to be considered apart i i (desludging | (desludging i (desludging i sewers and septic : i
¢ fromthose owned/ leased by § and jetting . and jetting | and jetting ; tank with soak pitis . i ; g
| municipality) ! vehicles) of | vehicles) of vehicles) of é adopted ; {
sewers and | sewers and sewers and i :
. (Sufficiency of desludging vehicles | septic tank 3 septictank | septic tank i .
will be calculated based on with soak pit with soak with soak pit i i i |
CPHEEQ's requirement of ] is adopted pitis is adopted i
emptying septic tank every once in r adopted ; 3 i
3 years and atleast once ina i ‘ ! ,
yearfor main/ trunk | ! :
sewers)Desludging may also be ; ] i ‘ | E
made based on hotspot identified | ! i ! 1
and complain received. 3 ‘
i i } H : i i
(All cities having sufficient ! ! ; ; |
capacity of desludging vehicle to | : ' ; : ‘ |
cater present demand so that . : | i } )
current year demand of i 5 ‘ | ? ? {
desludging vehicle may be E ! !
counted for verification of this i | | ! : |
indicator.) E i : i

. Verification indicators

1. Documentation-of desludging vehicles (vehicles which are on loan from 10% of all L8 in tow s above
, anather departinént may also be considered) R A o 0L a & R0 1O aNIE 4B oY
2. Log of cleaning schedule of septic tanks/ Sewers maintained by city. 50,000 pop! o ;
- Minimum 25 % septic tainks with soak pits should haye been cleaned in the . All vehicleg in case of towns with less than 50,000 population

year of appligatidn of Water A4

8¢



! for

All cities

. Applicable ]

H
i

. be arrived at multiplying current/ | i
. base year population with 100 litre
' per capita per day)

|
i
i
i
!
i
i
i
i

: wcelndlcator 4

Indicators Option 1 i Marks Option 2 i‘ Marks

Option 3

Adequate treatment capacuty of | 50 76-100% 25 50-75% 4 15

STP ‘
‘ adequac ]
(adequate treatment capacity will . q ¥ i

| 25-49%

10

‘ |
| Marks ;

Option 4

'~ Less than 25%

{  To
¢ qualify

15

; 76-100% 25 | 50-75% | 15
Operational efficiency

(sewage treated with respect to
STP Capacity)

25-49%

10

Less than 25%

Verification Indncators

) i \

Docun’ientatlon of the treatment plant for capacity

Avallablhty of lab testing report of last 3 months (Only NABL accredited Labs to be t',,ken)

Proof of runhing of STP with pump house/ plant electricity consumption (how mamy§

Log of manpower deployed at STP/FSTP for operation & maintenance.

y : ‘ ?
+

hoqrs pum

15




»gw LA 2 g ,,;,A T~ i R i AR ot ! ‘: .,Ni
| Applicable ! ! i Max ! . ! ) | . ; | . ! i\ To | Max |
for 3 Indicators Marks Optlpn 1 Marks Option 2 .Marks Option 3 Marks g Option 4 Marks @ qualify | Marks %
| . | NV o i A i ! - - 4 NS— e
H ] | H { i i
i Allcities | Re-use of treated water L 15 More than | 15 20-10% | 10 Less than § 5 | No-resue i 0 .+ 10 { 15
5 % | 20% ! 10% i | | ? |
t H H t i i i i H i

! i i | | i { : ‘
| | 5 i i

{ H ;. ’

| | i ;

i | 3 i i :

Verification Indicators

of treated. a

QJ \J\‘\r T A

)%
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(For towns with population 1
Lakh and above all Drains with
width more than 1 metre and
at the junction of major
secondary to primary drains
and major drains meeting
water
bodies/rivers. For towns with
population with less than 1
Lakh drains with width 0.5
meter and above)

Appfl:;::ble Indicators “2,; ?:s Option 1 Marks Option 2 Marks Option 3 Marks Option 4 Marks qu::ify '\21 z::s
All cities Municipal drains (in length) 30 75-100% of 20 50-75% of 15 25-50% of 10 Less than 25% of 0 15 30
receiving sullage should be municipal municipal municipal municipal drains
well maintained, continuous, drains drains drains
linked with each other and
leading to STP/ Water Bodies/
interception point within
]l.ll'lSdlCtI()n ;
Bar Screens/ trash arrester are 75-100% of 10 50-75% of 10 25-50% of 5 Less than 25% of 0 10 ‘
placed at strategic locations strategic strategic strategic strategic location
location location location

LL\./EN‘ \\f,\\ H\

genior Manager:
(Ja 5\ Quier r\QeﬂC\!/

Verification Indicators

. No overflow and no broken drains
. No peter out of drains

Cross sectional area not to be silted more than 50% depth.
Desﬂtmg (O&M) should be done at regular mterval of time (at least

GAM
} NOIDA -

0&M of drains

GVPs around dralns (To be via direct observation) ! ‘
Cleanlmess of trash arrestor/ screens (To be via direct observatnon) i;
Cleaning Iog of drains ”

. Record of pl otographs at major Iocatlons of drams

LY



" Service Indi

4 | ' 3 i |
: ; o 4 = f " : 3 i
f App::?ble . Indicators | MMa;::s . Option1 | Marks | Option2  Marks | Option3 Marks | Optiond | Marks . Option5 | Marks ! quTa:I)ify ﬁ l\:l,;?is
| ! ! i P
H i i 1 :
| Allcities 100 % 40 | 100%08&M | 40 | 75-100% 30 | 50-75% | 20 | 25-50% | 10 | Llessthan ' O ' 30 | 40
' Operations and cost . O&Mcost | | O&M cost { O&M cost | - 25%
: Maintenance recovered J recovered ; recovered recovered | O&M cost | ’
costs of sewer ! ‘ i ; recovered |
networks / STPs i | | | |
| FSTPs are | E | |
| being recovered : | ‘ |
l through § ? j |
dedicated i ! j 3
revenue i ! : | i
streams/ users | ! , : ‘
(Apart from | é 5 | | };
15th Finance ; < : ‘ ’ i
Commission ‘ ’ * ! !
Fund and O&M ‘ ; | ‘ ;
allocated in 3 H ‘
State Plans) 3 | J ;
Verification Indicators y Se——

{)a Outet Agen

o1 Manager
dor Manad OIDA

1. Notification of user charges by ULB -

»

2. Record of revnue colleétion? received by State/ UT

3. Expenditure on sewage/ faécal sludge conveyance and treatment other than salary

4. Any other Documentation shared by the ULB in support of O&M

oY) by

By

.
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i qualify | Marks

Applicabl : : ’ | . . | ‘ . ! ; . T |
ppf:;ab € Indicators “:1 Z:;S ! Optionl | Marks | Option2 Marks | Option 3 Marks = Optiond4 | Marks . Option5 ' Marks °
; : e l ‘ - . —
For all Complaint mechanism 15 | ICT based 10 5 ICT based 7 Manual 5 Complaint { 2  Complaint ! 0 7 ;
cities available for choked Complaint | i Complaint complaint mechanism | ; mechanism
sewers, leakage of mechanism § mechanism mechanism . available | | not ;
! sewage, water available, ! available but available but not ‘ available/Log
logging, septic tank and log is not and log is functional | { is not
f cleaning, uncovered complete log maintained maintained X i maintained ; ;
! manholes, drain maintained ! !
| cleaning and log is | ; ‘
maintained by the | ! .; i
i ULB (complaints | : i
i received from existing | ; ;
i mechanism with ULB . ! |
including 14420 duly 3
integrated) : |
Complaint redressal 90%-100% 5 75%-89% 3 50%-74% 2 25%-49% 1 lessthan . 0 3
status complaint complaint complaint complaint | 25% i ;
resolved resolved resolved resolved | complaint ! | }
| resolved | j
1 i
Verification Indicators
" 1. Complaint mechanism present
. 2. Log is maintained
3. Complaint’being resolved within SLA
. 4. Record of total complained received
5. Maintain log of complaint resolved.
ol 4
DEVENPRA NIGAN

Sefiior Manager
(Jal Outer Agency). NOIDA

Max

15

4%
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¢
:

rvice Indicator9

i j
App ‘I:::rable : Indicators | N':/; ?I):s ¢ Option1 Marks Option 2 Marks | Option 3 ; Marks ; Optiond | Marks Op;mn Marks 5 qu.;‘l)ify MN;?:S
| I ‘:
Allcities ' Availabilityof 20 State has 20 State has 15 | Statehas | 10 | Neither | 0 | - 15 20

| RSAandSRUas notified RSA | notified RSA | notified | RSA |
; per MoHUA ; and Districts ! and some . RSA but notified ?‘ i

! guidelines ‘ have setup districts i no SRUs | ! nor SRU : |

| ‘;‘ SRUs | have setup i have | setup i ‘ [
P | | | bySRUs | been | ‘ |
| | | i | setupby | ‘
é ] B | Districts |

.No

If found, city fails straightway

Open Defecation

Open urination

Discharge/ disposal of untreated faecal sludge/ sullage in open

Machinehole overflow

Discharge of sullage directly into water body

QNI IWINI=LIWV

Manual entry for cleaning of septic tanks/ sewers without proper safety gear and authorized letter from competent authority

oA TG AN
DEVEDRA NIGAN
ior Manager
Genior Manage
uter AG NOIDA
(Jal Outer pAgency). NO

4%
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Vakalatnama -

_— 1435168
Original Application No. 827/2024
News Item titled “Noida authority dumping treated water

into drains, alleges activist” appearing in the Hindustan
Times dated 11.06.2024.

ot
p—

[/we New Okhala Industrial Development Authority, PO- NOIDA, Distt. Gautam
Budh Nagar, UP Through its chief legal Advisor the undersigned do hereby nominate and
appoint Shri Abdhesh Chaudhary, Advocate to be counsel in the above matter and for

08-AUG-2024

AT i

me/us and on my/our behalf to appear, plead act and answer in the above Court or any

NCT OF DELHI COURT FEE
DLCTO0817338H24060

appellate Court or any Court to which the business is transfer in the above matter, and to

sign and file petitions, statements accounts, exhibits, compromises or other document

whatsoever, in connection with the said matter arising there form, and also to apply for

and receive all documents or copies of document, depositions, etc. and to apply for issue

of summous and other writs of subpoena and to apply for and get issued any arrest, \
attachment of other execution warrant or order and to conduct any proceeding that may

arise thereout and to apply for and receive payment of any or all sums or submit the

above matter to arbitration.

R

05-APR-2024

DLCT0513756D2417K

Provided, However, if any part of the Advocate’s fee remains unpaid before the

NCT OF DELHI COURT FEE

first hearing of the case or if any hearing of the case be fixed beyond the limits of the

I

town, them, and in such and event my/our said advocate shall not be bound to appear

-

before the court and if may/our said advocate deth appear in the said case he shall be
entitled to an outstation fee and other expenses of traveling, lodging, etc. Provided
ALSO that if the case be dismissed by default, or if it be proceeded ex-parte, the said
advocate (s) shall not be held responsible for the same. And all whatever my/our said

advocate (s) shall 1 lawfully do. I do here by agree to and shall in future ratify and

confirm.
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